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Application Appeal Name and Address of Appellant

! E2142012 Commissioner CUSTOMS
Central EXCISE and SERVICE
TAX-NQIDA
C-56/42. SECTOR 62,
NOIDA,
UTTAR PRADIESH
201307
: E2152012 Commissioner CUSTOMS
Central EXCISE and SERVICE
TAX-NOIDA
C-56/42, SECTOR 62,
NOIDA,
UTTAR PRADESH
201307
E/35360/2013 Commissioner CUSTOMS Central
EXCISE and SERVICE TAX.
Noida
C-56/42. SECTOR 62,
NOIDA,
UTTAR PRADESH
201307
ESSS612013  Commissioner CUSTOMS Central
EXCISE and SERVICTR TAX-
Noida
C-36/42. 8ECTOR 62,
NOIDA,
UTTAR PRADESH
201307
E555622013  Commissioner CUSTOMS Central

’ EXCISE and SERVICE TAX-
Noida
C-56/42, SECTOR 62,
NOIDA,
UTTAR PRADESH
201307
E/55563/2013 Commissioner CUSTOMS Central
b EXCISE and SERVICE TAX.
Noida
C-56/42. . SECTOR 62,
NOIDA,
UTTAR PRADESH
201307
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EASS642013 Commissioner CUSTOMS Central
EXCISE and SERVICE TAX-
Noida
C-36/42.. SECTOR 02,
NOIDA,
UTTAR PRADIESH
201307

55605208 Commissioner CUSTOMS Central
EXCISE and SERVICE TAX-

Noida
C-56/42..SECTOR 62,
NOIDA,

UTTAR PRADYESH
201307

Ef5356612012 Commissioner CUSTOMS Central
EXCISE and SERVICE TAX-
Noida
C-56/42,.SECTOR 62,
NOIDA,
UTTAR PRADESH
201307

F/3356712013. Commissioner CUSTOMS Central
EXCISE and SERVICE TAX.
Noida
C-56/42..SECTOR 62,
NOIDA,
UTTAR PRADESH
201307

333682013 Commissioner CUSTOMS Central
EXCISE and SERVICE TAX.
Noida
C-56/42..SECTOR 62,
NOIDA,
UTTAR PRADESH
201307

Name and Address of
Respondent

Dharampal Satyapal Limited
B-1,sector-3,,
NOIDA
UP
DHARAMPAL SATYAPAL
LTD.
B-1, SECTOR-3, NOIDA.
(U.P).,
Ms Dharampal Satvapal 1.id
B-1, Sector-3,,
Noida
up
Dharampal Satyvapal Limited
B-1, Sector-3,,,
NOIDA,
P
DHARAMPAL SATYAPAL LTD.
B-1. SECTOR-3, NOIDA. (11.P.3,,
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Ms Dharampal Satyapal Ltd
B-1, Sector-3,,

Noida

Up

Dharampal Satyapal Limited
B-1, Sector-3,,,

NOIDA,

UP

Ms Dharampal Satyapal Lid
B-1, Sector-3..

Noida

P

Ms Dharampal Satyapal 1td
B-1, Sector-3,,

Noida

UP

Ms Dharampal Satyapal Ltd
3-1, Sector-3,,

Noida

!lj

2

Dharmpal Satyapal Limited
B-1, Sector 3,,

NOIDA

JUP

Other Appetiants and Respandents as pet Annexure
Copy To

Kartikeya Narain

21B/1/17, Ground Floor,

T :ashkand Marg, Civil Lines,
Allahabad-211061

24 Bar Association, CESTAT, Atluhabad
25 Director Pubtications, Custonss, Excise. 1.7, Estate, Delhi

26 Mis Centax Publications Pyt bad., 1512-8, Bhishm Pitamah Marg, Opp ICIC) Bank of Defonce Colony New
Dek-3

27 Company Law Institute of India Pyt Lid., No.2 (old no.363, Vaithyaram Street, T, Nagar, Chemnai- 17
28 Taxmim Allied Service Py fad., 59/32, New Rolnak Road, New Delivi-110005

29 LAWCRUX Advisors Py, Lid., LAW House, I-8, Sector-10, Faridabad 121003 (Haryana)

30 TaxindiaOnline.com Py, Lid., 2nd Floor, Vasan Arcade, Vasant Konj, New Delhi - 110070

31 Mark Professional Services PPyt Lid., 108, Everest Black, Aditya Enclave, Hyderabad - 38

32 The ICFAI society, 52, Nagarjuna Hill, Pusjaguita Hyderabad.-500082

33 M/S Knowledge Frocessing Pwi, !tci,(mxinanagcmcnlin(!ia.com),l"]’-‘~I9, Est Floor,Cross River Matl,CBD
Growd, Near Karkardooma Court,Delhi-110032
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. I/55560-55568/2013 & F/214-215/2012-EX[DB]

T R N T G R
No.
19T EA33560-95568/2013 | 289-297-CE/App!/Noida/ 2012 dated

23002017 passed by Commissioner of
Customs, Central Excise &  Service  Tax

- (Appeals), Noida.

10 Ei21472012 MTCEApplNoida2011 dated  22.10.2011
pagsed by Commissioner of Customs &

{Central i-"‘-x'::.ik;e(»'\ppcais) Noida

o T SR ApPL Nowda 2011 dated

12102017 passed by  Commissioner  of

| Customs & Central Excise (Appeals) Noida
wd

Commissioner of Customs, Central Excise & Service Tax,

Noida Appeliant
Vs,
M/s Dharampal Satyapal Limited Respondent
Appearance;
Shri Pradeep Kanar Dubey. Superiniendent (AR}, for Appellant
Slui Kartikeva Narain, Advocate. for Respondent
CORAM: 1
;!?L
Hon’ble Mr. Ashok Jindal, Member (Judicial)
Hon'ble Mr. Ani] G. Shakkarwar, Member (Technical) s
f{ymfﬁ“s Q'!‘
i
Date of Hearing & Date of Decision : i(}x’(m a8 }&(\t‘“ 5 ;':'.,-

FINAL ORDIER NO

Per: Ashol Jindal

R
. ~4¢“‘\

Today when the matter was called, it was 1’10%@,@ i%y 18 \,_:{
ey «.:., .‘....n-1-,~"’""

that two appeals are also filed by Revenue bearing Appeal No.

£/214-215/2012 of the impugned order and were listed for



2 Fx. Appeal No. 55560-55368/13 &
214-215/12-DB

aring oD 11.04.2018. Therefore, these matters Wwere
adjourned to the said date. The request of the Revenue for
seeking adjournment ig rejected on the premise that as the
jssue is identical in all the appeals and 18 in narrow compass.
we are of the view that as the issue involved all the appeals
listed yesterday and today is same. Further, we find that
yesterday, the respondent was not available but today both
sides present. In that circumstance the Appeal No. E/214-
215/2012 are called today itself for final disposal. Therefore,

all the appeals are being disposed of by a common order.

5. The Revenue is in appeal against the impugned order,
wherein  the ld. Cornmissioner (Appeals) held that the
adjustment of the abatement claim filed by the respondents
cannot be adjusted against the demands which werc sub-
judive belore (his Tribunal. Therefore, the 1d. Commissioner
(Appeals) would not have entertained the abatement claim
filed by the respondents. Against the said order, the Revenue

is in appeal before us.

3. Heard both the sides and considering the submissions.
4. We find that the order by which the demand of

Rs.3,91,19,765/- was conlirmed against the respondents was
set aside by this Tripunal in Appeal Nos. 1/789/2011 &
E/lOOl—l.OO@/QOlO and remanded the matter back to the

Adjudicatng Authority for fresh consideration. As the order of
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Ex Appeal No. 35560-53568/13 &
204-215/12-DB

confirmation of demand against the respondents has already

been set aside by this Tribunal, therefore, as there is no

contfirmed  demand against the respondent, in that

circumstance, we do not {ind any infirmity in the impugned
order, the same is upheld.
3. In view of the above observations, all the appeals filed

by the Revenue are dismissed,

(Dictated in Court) — A
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